%7 Point of Privilege..

(Mr. Speaker]

it so. what steps this House should
take will also be recommended by the
Committee in their report. I think
that is enough for the present.

Shri Velayudhan: (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
On int of information, Sir. Are

into account anything ap-
bearinz in the Press?

Mr. Speaker: Order. order. The
hon. Member’s question is entirely
irrelevant. It is not anything in the
Press that we are taking note of.

Shri Velayudhan:
'similar ruling. . ... ..

Mr. Speaker: Order. order. The
report in the Press distinctly mentions
Sundarayya and it attributes to
him certain statements in connection
with a matter which is under investi-
gation by the Privileges Committee,
and admittedly, the House has pot
yet received the report of the Privi-
leges Committee It is therefore
I think. to investigate the
facts. Thmtore I nid that the Com-
mittee will investigate as to whether
Mr. Sundarayya did say so as a matter
of fact. and if so. it is for the Com-
mittee to consider further the circum-
stances in which he said so and
whether his statement constitutes a
breach of privilege, and state what
the recommendations of the Com-
mittee are. The report will be
before the House and ultimately the
House will decide.

Shri S. S. More (Sholapur): is
not Mr. Sundarayya outside the pur-
view of this House?

Mr. Speaker: No one in the Indian
Union is outside the jurisdiction of
. this House.

Shri 8. 8. More:
question is concerned?

Mr. Speaker: As far as the pri-
vileges are concerned. It is not
competent for any person high or low,
inside or outside the House, to act or
.speak in a manner which offends. the
diginity or interferes with the privi-
leges of this House or any Member
of t{his House. Let there be no mis-
understanding -or misapprehension
that anybody, on the ground that he
is not a Member of this House. is
entitled to say-anything about this
House.

Shri 8. B. More: Will the Com-
mittee  go' into: the" question of the
respensiolity: ‘ot the 7'imes of India
peoplet,’

You gave a

As far as this

12 JULY 1952 wumsr&.ungum 878

Speaker; 'nat would be for
the Commi 1 not want to
anticipate that. The Commlttee will
certainly examine whether Mr.
Sundarayya said so. Then the Times
oj India comes. It has reported. If
the Committee finds that Mr. Sundar-
ayya did not say so, the burden will
‘be heavily upon the Times of India.

ELECTION TO COMMITTEE
InpIAN CouNciL oF MEDICAL RESEARCH

Mr. Speaker: I have to inform the
House that upto the time fixed for
receiving nominations for the Indian
Council of Medical Research. six
nominatinrnrc  were received. Subse-
quently four Members withdrew their
candidature. As the number of the
remaining candidates was thus equal
to the numper ot vancancies in the
Committee. I declare the following
Members to be duly elected:

1. Dr Satyaban Roy.
2. Dr . Ebenezer.

RESOLUTION RE LINGUISTIC
STATES

Mr. Speaker: The House will now
proceed with the further discussion on
the resolution ~2 Linguistic States
moved by Shri Tnshar Chatteriea on
the 7th July, 1952, The:time-limit, as
hon. Members already know, is 1%
minutes. The discussion will include
the amendments moved. -
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